IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
0.4,Mo, 588/96 .Date of Order |z 15,9.,98
BETWEEN 3
Smt,Ch,Rajyalakshmi .. &pplicent,
AND

1. The Senior Superintendent of
Post Offices, Prakasam Dist,

Ongole,
2. K.,Balaji .. Respondentis,
Counsel for the Applicant .o Mr,}M.Subbal Reddy
Counsel for the Respondents | e MV, Bhimanna
CORAM 32
HON'BLE SHRI R RANGARAJAN : MEMBER {ADMN,)
HON'BLE SHRI B,S, JAI PARAMESHWAR ; MEMBER (JUDL.)

ORDER
X &s per Hon'ble Shri R,Rangarajan, Member (Admm.) X
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Mr, Krishna Devan for Mr,M.Subba Reddy, learne
for the applicant arnd Mr,V.Bhimanna, leamed standin

for the respondent&, Notice had been sermwved on R-2+

2. A vacancy of EDBPM, Kellampally village arose
resignation of the regular incumbent,

accepted and the épplicant was posted on 18,8,.95 as

appointee, Employment exchange sponsored 20 candidg
An
21,11,95, It is stated that open notification was i

simultaneously by fixing the last date as 21,11,95,

open notification is at Annexure-~l tC the OA, It iS

added that the simulta2neous open notification was ig
. was

avoid delay in case there 46 no response from the re

nunber of candidates to be sponsored by the employme

The applications received by both the sources were d

3. 11 applications vere received and out of the
applicants di@ not encloseﬁ income and property Certf
to the applications, Hence the remaining 8 applicay
taken up for verification on 4,12,95, The apblicatj

applicant as well as R-2 were included amongst the §

on the ground thatshe was the meritorious candidate|
stated that R-2 had secured 372 marks out of 600 in

whereas the applicant has secured 354 marks out of ¢
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4, This OA is filed for setting aside the select|

R-2 and for a consequential direction to the respondd

appoint the applicant b the post of EDBPY, “Kellampal

5. A rejoinder has been filed in this OA. // The m

contention of the applicant in the rejoinder is that
neﬂ’source of income at all, While arguing also the
counsel for the applicant submitted that the selectig
even if $he is meritorious is irregular as R-2 did nof

any property and hence has no income,

6, Inorder to wverify the above contention wehgfg
the record, The recordqclearly shows that R-2 had 14
property registered in he€ér name earlier to the last {
open notification i,e, earlier to 21.11,95. M.R,O,

signed the samg in hEy certificate., The learned cous
the applicant wasg allowed to ﬁéfuse thé document and
perusal the leamed counsel for the applicant submit]

R-2 is having property. Hernce this Ccontention has

7e The learned counsel for the applicant submittd
applicant was working as a provisional candidate for
months, Hence weightage has to be given to her prov
appointment asghe has gained” experience‘as EDBPM in
office,

He also submits the above is in accordance s

Full Bench Judgement,
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8, Earlier infhumber of cases we have perused the

Full

Bench judgement and came to the conclusion that everything

being equal then weightage has to be given to the prov181onal

e N

of weLghfal_;HH—-“”

appointee for hl# experlence. The question of grant

when the meritorious candidate who has been selected

' prov151onal aggomntee.
having the same marks as that of /

T L e

/arl ses

is also

the Hresent

case the applicant has secured less marks in SSC cqmpared to

R-2,

are equally placed,

Hence it cannot be said that both the applicant and R-2

Hence the question of giving any weightage

to the experience gained due to provisional appointkent in the

case of applicant does not arise as she has not secpred the

same marks in SSC as was secured by R-2 in this OA,

R-2 has

secured more marks and hence meritorious, The app#intment of

R-2 as EDBPM cannot be questioned,

9. In view of what is stated above we find no merit in

this OA and accordingly the OA is dismissed,

ééig:zﬂﬁ;f:::::::::::Z”
{ B.S.~JKI PARAMESHWAR )

Fbm? (Judl, )
\5}

Dated : 15th September, 1998

(Dictated in Open Court )
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Ne costs,
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( R RANGARATAY )
Menber|(Admn, )
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